BEFURE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0.A.858/94,

Shri ﬂgK@Pandit see Applicant
Vs,

The Union of India & 2 ors. ' vee Respondents

CORAM: E@Qﬁfble Shri M;S;Deshpande,{:}Vice Chairman.
- Hon'ble Shri P.P.Srivastava, Member{(Aa).

APPEARANCES

1, Sht MN.V.Masurkar, Counsel
£Or apollcant.

2. Shri R,K.Shetty, Counsel
for respondents.

URAL JUDGEMENT : JATED 1 17/10/94.

JPer, Shri M.S.Deshpande, Vice Chairman {

By this application the applicant challenges the order
dated 21/4/94 by which the respondent No.l refused to make
reference to the Lebour Court, The Circular di, 21/4/94 which
originated from respondent-l shows that the Central Government
did not consider the present case, for making reference to the
adjudication because the applicant has not put in 240 days in
12 months prior to the applicant's disengagement on 11/8/89
and was not therefore eligible for any compensation under
Industrial Disputes Act. It is vefgiéigigzg%that where the
appropriate Government 15 of the opinion that any Industrial
dispute exists or apprehended, it max/tf&e by order in writing
refer the matter to the Labour Court. We therefore quash the
order dt., 21/4/94 and direct respondent-l to make a reference
under section 10-1(D) of the Industrial Disputes Act, With
this direction the OA is disposed of.
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